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1 8=3=95 ., .. -Mrfngoy with Mr,P,C,Das for the
(from ' applicant. Question of correct retire-

Nb“ipur)ment date is involved. Application is

admltted Issue notice to the respon-
’dents. Mr,A.K.Choudhury Addl,C.G.S,C.
. now seeks to appear for respondents,
,rHe is requested to file memo of apqggr
,hce in due-course. Howvever, notices is
rdlrectly issued tc the respondents.
\8 weeks for written statement.

Issue notice to the respondents to
»show cause as to why interim order 2s
‘prayed should not be mide, returnable
,on 27-3-95. at 10-30 3.m, Originsl
‘Appllcation is adjourned for orders
‘to 8-5~95. To be placed on Board for
\hearlng as to 1nter1m relief on »
l27-3--95
; Copy be furnished to the counsel.
,Counsel takea=1mmed19te steps for
,serv1ce.
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e, . P, C. Das for the applicant.

-
oy

C}yg7~ - 49’”15 K jgfifffr o HMee A K Choudhury, Adcl. C.G.S.C.,
Yo w0 ' for the respondents,
A . )0 95’ .,-// v’ <r%, u_/*(i' *5] ;__‘,;_“_.“.;....‘-“ - | E
,z-' e u»”*"f Notlce was issued to the respon
T Aw_w;;““ i T“dents to show cause o interim
$ “i;'““. o o : rellef by, -order dated 8, 3,95, _
ﬁ? Rt B mﬂﬂ*‘m_w[mw,.w,“mﬁwLﬂu.The~offlce report says that e
T - :- :t noticefwere sent by Speed, Post on
L v 18.3.95. Although formal service
t,;) Si«y\eg,azbfuvdﬁ” GV\»\%1‘k PR : “reporth;ﬁwstlll dwe ited, fhere is
. avhhma\ - '%‘***’*”““m:'wmwno réééon to-assume” that the
| , ‘ - ,uiwﬂw«- "”“7”%“'00tlces have nct been received by
z§i>‘ B “;;zl_v”;;;iﬂwébgLreapondenfs. No calSe is shown
N ) [ ¥

- "@gainst the prayer for interim

1+ . relief, Mr, A.K, Choadhury the
?w»~f “"léarhed counsel for the respondents
' ¢ states that he has so far not

P

PO e

“,recelved anv 1nstructlons from the

respondents, o a1 TR M’zi’i
' Ty Y (MO
i

The applicant hatt sta'ted Tk he
is skilled worker Gra%% i '
office of theﬂlrectqr ofb.ifgall
Industries Sef%igeﬂlnstltute,
Imphal. Prima facie from the
Identity Ca_r.d, ‘WW issued
~under the signsture of the Director
it appears to be so. It is now
settled that workers like the vE
‘epplicant are “orkmen within the
meaning of the FR 56(b)yand they

i
i

A —— e s

-

are entitled to continue in servic

. till they complete the age of 50
| years. That view is also taken by .
© the ¢rnakulam Bench of the Central
| Administrative Trlbunal,rﬁ—wﬁich

- .
. . - . .
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{‘the proposed retirement date of the
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CTURT!S OF ER
copy of the judgement is annexed as.
Annaxure 4 to the spplication. The
said order is dated 20, 12,92,

It is averred by the applicant that he
has filed first application eon 27,9,04
to the respondent No, 3.followed by
reminders on 16,12,%94 and 27,1.95 but
no reply hés been received, At this
stage it 'is presumed that these commu-~
nications were in fact filed by the
applicant, Prima facie the efore it
appears that the applicant would.he
entitled to continue upto att ining

50 years of age;
Considering the sbove aspects and since
applicant is 31,3.95 and as no'ggq§e"

is shown by the respondents at this

stage the respondents ere hereby directed

as follows ¢

i. The respondents'shall not cause the
applicant to retlre on 3L.3.95 anc
A&JJ(tﬁ continue him in serv1ce untll

i/{ur;her orders. o °
ii, To dlspo%e of the* representatlon of
the appllcant dated 27., o4 expeal-
tiously and inform the result there-
of to the applicant,

Liberty to respondents to apply -
for vacetion of the order after the
dec¢51on of the reprasentatlon is
glven with mofife td the- appl Scant,

iii.

iv.  Liberty to the appllcant to chalfen-
ge the decision on the represenfatl

when given if he is aggrieved by

the same,
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127.3.9p ° Subjett to the above interim order \

the other directions dated 3. 3.95
shall apply,
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: LS?%VV~Q crﬁsszl"5¥§' . 15,950 - None for applicant. As requesteqlby
akiaids f ) . i ! the Deputy Director by his letter dated
é3}’ 2)7‘i3(9j// g g 7.6.95 adjourned to %.5.95 for orders.
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b.A.32/95 (mentioned) ,
, ~
8=5~95 | MrPtCDas for the applicantJ

Mr'fA.K.Choudhury Addl.C.G.S.C.
for respondents,! In view of the
letter of Deputy Director dated
7/8=4=-95 we have adjourned the

- 0,A, for orders to 7-6-95,' Mr.)Das

who comes from Agartala was not
present on that day and he is not -
aware of the matter placed on
board for orders1 He now says that
7695 is not convenlent to him
and the date may be changed to .
10=7=95," Nm"bhoudhury has no .

. objection.

~L -

-
-4

Hence the 0O,A, be placeg?for
orders on 1l0=-7-95 instead of
_7-6-95‘ Mr.Das orally seeks for a
'dlrection to the respondents to
pay the salary to the applicant
for the month of April 1995 and
onwards in view of the interim

‘order passed on 27-3-~95 directing

the respondents not to causethe
applicant to retire on 31-3-95

and to continue him in service
until further orders, We think that
since payment of :salary is indiden ~
tal to the aforesaid diregfigns

the respondents are expected to do
.the needful till @heg»ge% the order

(7Y
4 Vacated &nd the disposal of the

a4

O.A, The hearing of the 0.A. also
.cannot be” expedited till the respon-
denty o file the written statement
for which the¥ have applled for
time ! The applicant’is glven
liberty to serve a copy of these
minutes upon the respondent NoJd3.

Contd/=
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6-6-95

© OFFICE nNoT=
5/6/9%

"The lettsr at Flag'A!
receivad from the applicant
may kindly. be perussd.

The applicant uants to
’ -m::aw his application and
requests this Hon'bde Tribunal
to drop the .matter and inform .
his offics to get-the =
ratiremsnt bsnefit.. PN
Laid for favour of kind '

perdsal and further ordarse . s

0.A.32/95

a‘i '
o (’/
B4 . ..

. the respondents bnt has no instructionss

'hereby direct the respondents to forthw1t.

- A

Liberty to applicant to apply'appro- L
priately if so advised after reasona- |
ble time after the minutes are served
£6f respondent No,'3 and yet is not
paid the salary,! 7

Copy of the order be supplied
to the Couﬁfg; for the applicant
as well asnMrﬁA.KJChoudhury, Addld

C.G.S.C,
fec

Vice~Chairman

\

In view of the letter of the.
applicant received on 5-56-95 the matter
is placed for orders, Learned counsel fopr
the applicant‘is not present; Mr.A.K,

‘Choudhury'Add1.C.G.S.C is present for

By his letter afgfesald the appe
licant has requested 1 allow him to-:
wPithdraw the case ., We however find thet
the said request 'is result of frustration
on account of non~payment of salary from

1=-4-05 onwards, We heve not therefore,
inclined to allow the w1uhdrawal of the
case at this stage. '
N It appears to us that the situa-~
tion brought ahovd by the reSponaentsL“y»
mh7>not folloﬁmgur interim order dated,
8=5=95 }Kﬁagé sprlt in which it was

expected to be followed, We therefore, !

release the payment of salary of the

-

applicant from l-4-95 onwards up to date [

and make a compliance report to this
Tribunal within 1 month from to-day. It
should be noted that in the event of non

compliance of this orcder proceeding s
| contd/=



6-5-0%
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%}L 10—7f95'

contempt may be initiated. Comnitmical
the order immediately to reSpondent
No,3 as well as to the appllcant K
directly., Copy slao be: furnlshed 14
Mr.A.K.Choudhury, Addl.C.G.S.C.
Ordere on prayer for withd;§wali§esé
ved. tmyme O.A, to be plicéd for '
further orders on 10~7-95,

é[/c,,

Vice=Chairman
‘1.
- s ‘.
ilember
N

" Mr.S.Roy for the applicant. \
Nr.A.K.Choudhury,Add1.C.C.S.C.: Tor the
reSpondents. s .

Vide letter received by ‘this “
office on 5-6-03 LhC appllcaﬂth%s o VT
stated that he rs decmded Lo bﬂ-v1th~'
drawn the. c°se. He has aisoe,t\téd tha
he is willing LO treaued as retired 6ﬁ
31-3-95, Easrlier we have noted on - -
6~6-95 when the learned coun™ “or tir

tomA C?
applicant & not présent thutuq\
noticed that the rcquestfor wlthd:1wa
was perhaps on account of non-payment.
of salary and therefore w2 4id not
passed that order. To-~day however,
Mr.S.Roy the learned counsel for the
applicant is preﬁent and he states tha
he has GLddfed '5f the applicant not %
press the 0.A. Hence 0.A. is disposed
of as not presgg%y the appllcant No

order as to costs. is subject
Interim order/vacstad/to follo=

wing directions ;- _ -

A

-

. contd/-



10-7-95 Notwithstanding “ho disposal of
5';‘ the 0.A. the respondJ/e:n';.c d> not stand
1, ?r'r“V — s r/é-(/ . ‘ absolvedof their WP to submt
' ' a compliance report as dir-cted 9,
;0 e b - 6~5-95. The responcents herefore/file
’ Mé.‘é%‘:w 9] .
- @ ?{2@/’{ mﬁO(L——:. . .. ) the report | L@ﬂ\
G s m227— 40 |
Rt kg,qrt’?f, Vize-Chairmen
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH
GUWAHATT | 0

- -

\\@mﬁ% O.A.’.o. 3 of 1955

Shr:l. B.l .Bhattacharaee « Applicant \ /

Union of India & Orse = Respondents
AND

In the matter of

A compliance report

as per direction of the

Hen'ble Tribunal

dated 10-7+95,

S‘M «gg/

- -:'

The Respondents most respectgully
sheweth s~

1+ That in compliance of the Hen'ble
Tridunal's erder dated 10=7=-95 in
the abeve case, the respendents
beg to state that vide letter .
No.A/20057/86/535 dated 4=7=95,
the respendents have paid the
salary te the applicant ameunting °
to ks 79788/= tewards his salary,

A,copy of ‘the said letter
48 annexed hereto-and marked as

Annexure "A - I L L e "ﬁ

.

2¢ That the respondents beg to IR
state that & letter was sent'te ' o

the Seetion Officer(J) of the . '
Hen'sle Tribunal inferming that

the salary was paid to the
Applicant vide Cheque No.A/Zl.5‘b1881
dtd, Ae7=95,

Contdesee 2

&,



-
-2 g~

A copy of the said 1efter is
annexed horeto and narked as
Annexure- * A-b 2" ‘

3¢ That the respondentsrg_ therefore,
 pray that-this cempliance report
- may be aoeepted ®y the Hon'ble
Tribnml and close the case '
ﬁ.nally.

VERIFICATION

] I, R.R‘Deshpande. Dy.Dinectcr(Chen)
S.I.S.I or Imphal. de heresy declare
that the statements made in this
i Nuti_on are true to my knewledge.

s A
= |

' , cr & F—{zm (T&.
' " Deputy Director (Cheny)
SISI

vz ()
Imphal
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Copy toe- “ "
Snrdl o.A.Chakralrorey,
By.Birsdeor {Admn) (NG), )
6/e BC{(SSI), Rlrman Bhavan, New Belhi - for informaticn
alongwith a copy of C.A.H0.32/95 Aated 6,/6/¢5 arder
igmned by C.AT.,Guwahatd Wench which wos receivad

"y thiz office on 4/7/95. Phe aheve pRAyMmend 4y made
“R mee YoRR Jeeter W,

The Director, 8181, Agartala

« £or information alongwith & eopy of ©.A.t. 32/95
dnted 6/6/95 of the C.A.T,.Guwanatl Rench.

B
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The Seotien mﬁﬁiﬁqr(a)ggJ' i . |
Contral adminigtrative Tvibunsl,
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Gurahat i fonch, o
Suwahati.

oo | / - |

i \
: i . P |
Rindly refer yuurtMemg No.2478\dated 1376/9% X
which was reeefvad hy trig office on 9@}?f95. &4 por b
your order tha salary payment to Grpjf ok o Bhat tachiss jee e
iz made by thig office Vide chogie B0 A/ 20m0858, ke B -
84/7/95, " Metdentslly I aiw to intokr thde Shed 53 4 | 55 )
u.a;ahattachagpgc fs not attending tna dﬁﬁia@n
J
i

aftor 2%¢th oy 1993, ' :

4 . .‘ A
! Yaurs faterfuily, 5

L ' 1 s, .

: / \ff,ﬁ . h

Lo (Rl dagioanss ) ;

; BY, WINKOYOR (Citam) N\ -
; | POR . DIRRET ! N
P N S
Copy tot= A

\. o ¥
8hri A.R.Ghaudhury, = : P N
Central 'te Standing Counseller, L s
Guwahatij-qfot information. ' i
g
| ,3
The Dirccé»i;

8181, Agartala .

~ for finformation, TR

Shr{ @.A.Chakraherty,
Ry.Yirecter (AMmn) (Na),
8/0 pC(ss1),N,

Delhi - for information. é
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The Section Officer(J) =~
Central Administrative Trivunal,
Guwahati Bench Bhangagart,
Gauhati.

Subs - Bef%%ft to withdpaw the cage vide
U NO - ? °

oir,

Kindly refer to your Memo No. 1384 dated 29/3/95

on the aforesaid subject and to state that, although I

am in service gs per your order but no salary has been

paid to me from 1.4.94 onwards. As a result, I am facing
problem both financially and mentelly. Hence, I have decided
to withdraw the case. I am willing to be retire on 31.3.9%5
(A N),

It is hereby requested to drop the casevand"m

inform to my office at the earliest so that I will get
my retirement benefits.

-

" , .. Yours faithfully
Qﬂ“l&k‘%&%&~ﬁ$&ﬁﬁékﬁm
(B.B. Bhgttacharjee)

S.W. Grade-I
SISI, Imphal.

1. The Dy. Director I/C SISI, Igphal .

2. S1i P.C. Das Advocagte, "Sandhani"
Thakurpalli Rosd, Krishnanagar

)ﬁ/ B\,‘g Agartala- Pin-799001.

ar’ 5 \ 3+ The Development Commission S

‘ Ho Delh;'.p ssioner( SSI)
S.d

-n

S (bﬁuﬁxdwr. )

(\5

%%
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Gram : SMALLIND
Phone : 220584, 228096

SMALL INDUSTRIES SERVICE INS_TITU‘T_E,\’
) o ®
Deptt. of SSI,Agro & Rgrgl Industries
Ministry of Indusf?y, Govt. of India

Cc-17/18 Takyeipat Iﬁdustrial Estate
imphal - 795001, Manipur

17 & gmmzee

N 1 (220584, 223096

| QY SR AN G .
w4, 5&‘@@@0: aqa fawmn

I AAIHT, H1T@ Q& :

g} - 17/18 arsdqqia geeligaq g@e -

gew1@ - 795001, aforge ‘

é{aq!/NO....%E.?_?EZ{.%/I{Q . SEEER FOST fgat®/Dated, the 97{/__ 4/95

T®. .
" fﬁ% Beputy Registrar,
% Central Administrative Tribunal,
Gawahati Bench, "
Rajgarh Roa8s Bhangagarh,
Guwahati-781005. : : : .
~ Sub:- Orgm.Application No.32 of 1995/1100 dated 10/3/95
‘in respect of Shri BiF.Bhattacharjee ~vs- ”
Union of india and Stay Order dated 27/3/95.

Sir,

Kindly refer the above mentioned notice dated 10/3/95
and Stay Order dated 27/3/95. I mm to state that, in order to
contest the application and to file the reply along with the
necessary documents in support thereof the neétessary documents
are to be prepared and the necessary approval is required

" from the senior authorities i.e. 0/0 Development Commissioner
(88I),New belhi. The local Central Govt. Counseller of Imphal
is out of station and we are approaching to file our applica=
tion through the Counseller through our local office lodated
in Guwahati. We are submitting our detail's to Guwahati to your
Bench through Counseller at Guwahati shortly, $ince Imphal is
isolated area and communication is a problem, We, therefore,
request you to Kindly grant sanction of exteggioﬁ of- 60 days
WIE-EHSaY to contest the application made by Shri B.B.
Bhattacharjee and to file our reply along with the documents.

Your thfully,
%41—-/‘ Vz’\
-7
{ ReR., DESHPAIDE )
DY. DIRECTOR(CGHEM)
FPOR ° DXRECTOR

Cﬁﬁ A#gmiatsratuve Tribunst |
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APPLICATION UNDER SECTION 19 OF T™HE ADMINISTRATIVE TRIBUNAL ACT, 1985

Title of the Case

&lri B."’BQ mattaCharJee .'...0.....0.0..00..OOQOOOOOOCOOOOWPLICmT.

- Versus

Un;on Of India & Omers ...Q.O".......IO.0....0"!0.0..O.ORESPONDmTS.

I N=D B X.
Sl.¥o, Daescription of documents rglied upon Page Nos,
L Applicatisn T TR
2, Annexure « 1 Copy of the Reminders for the

Representation of the Applicant
dt., 19,12,94 to the Director of
Small Industries Service Insti-
tute s Imphal = - flf'

B Annexjr'e' - 2 Copy of the Representation of the
Director of SISI s Imphal - 11

4, fnnexure - 3 Copy of the Identify Card issned
o by the Director of SISI,Imphal = 12

- Annexire - 4 Copy of decision of the CAT )
o . Braakulam Bench in Cagse No,O, A, -
1427/92 dt,28,12.92 - 13 - 3 /9

A-/

A B BT

Signature of Applicant,

FOR USE IN TRIBUNAL'S OFFICE

Data of Filing s

’ oR

Date of receipt by
Postal Registration s

Signature
for REGISTRAR
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.. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

sk (DWAHATI BENCH 3 GUWAHATI

0. A, NO...?.Q.T.OF 1995,

(An applicat.on tnder Section 19 of the Adminig. '
C trat ive Tribunal Act, 1985 )

BETWEEN

Shri B.B, H‘lattaCharjee L XN oo oo ."'.'..Applicant

AND

1. Union of India -
w=represented by=
The Secretary,
Ministry of Industry,
Government of Izidia,

Niman Bhavan - 7th Floor(South Wing),
New Delhi = 110011;

2, The Development Commissioner s (SSI),
Niman Bhavan = 7th Floor(South Wing),
New Delhi - 110011;

3+ The Director of Small Industries Seprvice Institute,
Imphal, Takyelpat Industrial Estate,
Imphal - 795001,

..."..................Respondents.

l. Particulars of the Applicant

1. Name of the Applicant 3 B, B, Bhattacharjee
IJ. Name of father : Late Mahendra Kumar Bhattgcharjee
III, Age of the Applicant s 57 years.

cont,...p/2
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IV, Designation and
particulars of

Offiée 3

Vo Office address

V1. Address for serving

Notices s

Rt Mol PRes o Bty
(D ire ’:'CL‘

Skilled Worker in Grade-I in-

the O{fice of the Director of
Small Industries Service Institute
Imphal, Takyelpat Industrial
Bstate, Imphal = PIN 795001 :
Manipur, |

Skilled Worker Grade-I,

Office of the Director of Small
Industries Service Institute,
Imphal, Tgkyelpat Industpial
Estate, Inphal - 795001, Manipar.

Shri B, B, Bhgttacharjee
SUJIT SMRITI BHAVAN
Shakaibari (near Shakatbari
JeB.School)

P.,0, & P.S. Ihamanagar,
PIN - 799250

Digtrict - North Tripura,.

2. Particulars of the Respondents s

I, Name of the Respondents s (a),Union of India;

(b),Development Commiggioner
(SSI) s New Delhi;

@ (c).Director of Small

Industries Service
Ingstitute, Imphal,Manipur,

cont.veeep/3
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II, Neme of the Father ¢+ Does not arise,

Tioweds BRos. Bl

_I1I.Age of the Respondents Dogs not arise,

IV, Designation & Par‘éicu- Director of Small_ Industries
lars of Office(Name & Service Institute, Imphal,
station) in which Iakyelpat Industrial, Estate,
employed s Imphal < 795001, Manipur,

V. Office Address s (a) Union of India -
o =represented by-

- the Secretary, .
Ministry of Industry,
Goverament of India,
Nirman Bhavan - 7th Floor

" (South Wing)
New Delhi - 1100113

(b) Te Development Commissioner(SSI),
Nirman Bhavan - 7th Floor,
(South Wing)
New Delhi ~ 110011

(e) Te Director of Small Industries
' Service Institute, |
Imphal,
- Takyslpat Industprial Bstate, -
Imphal - 795001, Manipur,

VI, Address for gervice

of Notices s - As gbove,

cont,.. ooop/4
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3. Particulars of the Order

against which the

application igs made s

&
¥
tl

ANX=2,

Te applicant is a Skilled Worker
Grade I and as such is due to
retire on the last day of the
month in vhich he attains the
age of _60 years. The Applicant's
date of birth being 18,3,1937,
is due to retire on 18,3,1997,

In the last part of September,
1894 the applicant hasdas learnt that the
Respondents ignoring the provisions of
F,R.56 were taking steps for retiring the
applicant on the last day of the month of
March of 1995 on attaining the age of 58

years and accordingly, the applicant

submitted a representation on 27.9.94 to

the Respondent No,3 requesting him t:

“Tetire the applicant on his attaining the

~ age of 60 years but without any reply, The

Tpplicant thereafter submitted a reminder
on 19,12.94 although without any reply,

e Applicant thereafter on 27, 1, 1995

. submitted another representation requesting’

the Respondent No,3 to retire the Applicant
on his attalning the age of 60 years but

conte..ep/5
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of no effect, As the Respondent No,3 dia

-3 5 tem

Wb\

not reply to the representations submitted
by the applicant the applicant verilly ‘
believes that the Respondents had rejected
his representations and hence files this
present application for a direction upon
the Respondents to retire the applicant
on the last day of the month of March,1997
on his attaining the age of 60 years.

(Copies of the Reminder of the represen.
tation dated 19.12,94 and the Represenw
tation dated 27,1.95 are annexed and

~ marked as Annexures 1 and 2 respecte
ively),

4, Subject in brief s- The Applicant is a Skilled Worker in

5, Jurisdiction of
the Tribunal s

Grade-I attached to the Small Tndustpies

Service Institute. As he is a Skilled Worker,
m the las t day of the
month in which he attains the age of 60
years in accordance with F,R,56(b), and
for that reason, necessary direction upon
the Repondents to retire the applicant on
31,3, 1997 is prayed for,

e Applicant declares that the subject
matter of the petition and provisions of

Rules against which he wants redressal is
within the Jjurisdiction of the Tribunal,

conto oo op/e
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6, Limitation 3.

e Applicant further declares that

the application $s within the limitation

prescribed in Sec,21 of the Central

ddministrative Tribungl Act, 1985,

7 Facts of the

Case ¢ i)o

1),

AN - 3,

111),

That, the Applicant is a citizen of
India.

That, the Applicant is g Skilled Worker
in Grade-I in the Office of the Directgr
oL Small Ingustrieg Service Institute,

Inphal at Takyelpat Industrial Estate,

Imphal, PIN ¢ 795 001, Manipur, Te
Applicant lost his sppointment letter,
The Identity Card No,25 issued by the

Respondent o, 3 indicates that he ig

the Skilled Worker Gpade-I and his date
of birth is 18.03.1937,

- (A copy of the Identity Cara is

- enclosed herewith and marked

as AMnexure - 3,)

In accordance with the provisions of
F.R.56(b), the Applicant being a Skilleg
Worker is due to. retire on 31,03, 1997
akd on his attaining the age of 60 years

conte, ... p/7
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8. Detalls remedies

exhausted

MNXx - 1
NX « 2,

_ T’a\é\wﬁ\ .@\k‘>&\%‘\;€

Joars on 18,3, 19973but thé Respondents
are taking steps to retire the applice-
nt on 18,03, 1995 ignoring the provisi-
ons of F,R.56(b), The applicant prays
leave of the Hon'ble Tribunal to prefer
to F,R,56(b) and the decision of the
Central Administrative Tribunagl,Erna-
‘kulam Bench in 0. 4,No,1427/92 on

18,12, 19892,

(A copy of the decision of the Central

Administrative Tribunal,Brnakulegm as '
mentioned above‘is enclosed and marked
as Apnexure - 4),

The Applicant submitted representation
on 27,9,1994 followed by reminder dated
19,12, 1994 and a fresh representation

on 27,1,1995 to the Respondent No,.3 but

9. Matters not previously
filed or pending
Before any other Court

-1n
Gog

without anyremedy or effect

(Copies annexed and marked Annexures
1 and 2 respectively),

The applicant further declares that
he d%d not previously file any
application before any Court in
réspect of the matter in the
. present gpplication and no such
application, suit or Writ is pend-
before any Bench of the Tribunal or -

[} P
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10, Relief(s) sought : . In view of the fac'ts mentioned in the

foregoing paragraphs, the applicant
prays for the following reliefs s

(1), Direction upon the Respondents to

retire the applicant on 31, 3,1997( AN)
on his attaining the age of 60 years

on 18.3.']997.‘
(1*) Other relief(s) (11) Interim Order, if any,
“which the gpplicant - prayed for %

entitled to under
the Law and the

Restrainin;;he Respondents
from ret*ring the Applicant

disposal of the present
application,

11, Particulars of Postal Order/
 Bgnk Deeft in respect of
application Fees s

I,

i1,

111,

Number 61‘ Indian' Postal Order/
Banie Bvaft.s No.,01 379335

Name of Issuing Post Office/
Bank § Agartala

Date of issue of the Postal
Order/me Braft s 1/3/95

Post office/m at which
payable ! Gawahati.

cont.....p/Q -



[ Cuntoys Af‘«zwmf'!mu: B .T
~ oo
%;j;,‘,‘ B AR IRvAREIN

- TMAR19SS

‘ Suw-*:mau B
-5 9 e ) ® et

12, List of the Meclosures s-

(1)

(2)-

Copy of the Reminders for the Representation

- of the Applicant dated 19.12,1994 to the
Director of Small Industries Service Institute,
Imphal - (Armemre -1

Copy of the Reprasentation of the Applicant

~.xdated 27.1.,1995 to the Director of Small

(3)

~ Industries Service Institute, Imphal -(Annexure-2),

Copy of the Identity Card issued by the
Director of Small Industries Service
Institute, Imphal « (Annexure-3),

Copy of the decision of the Central Adninistrative
Tribunal, ERHAKULN& in Case Ho. 0, 4,1427/92,

~ dated 28,12,1992 - (Annexure - 4)

8

Ind afn Postal Order of Rs,50/-
atn alae ‘

'_‘VERIFICATION

I, shri B.B, Bhattacharjee, son of late Mahendra

Komar Hlattacharjee, aged 57 years, resident of "SUJIT SMRITI
BHAVANY shakatbari(near Sokalbari J «B.School) yP.S.Thamanagar,

North Tripura District, do hereby verify that the contents of

paragraphs 1 to

7(11) are true to my personal knovledge and

belief and the rest of the foregoing application are ny humble
submission and prayer and that I have not suppressed any material

fact,

Dated s Agartalay _ '%“M\ (“R\k&w\ ‘\‘aQ\umeku&_

the @..March, 1995, Signature of Applicant,

0000000000000 0
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The Director’
Small Industries Servicé Institute,
BEmE. Seap A Tl peb
sub: Regarding age of retirement in respect of
skilled workers. L

'asfilstﬂgemt'of the Hon'ble C.A.T. Ernakulam
.- Bench in case No.1427,{92 dated 28.,12,92.

" 2.Juigement Of the Hon'ble C.A.T. Patna
“Bench in case No.374/94 dated 19.8,1994.

: Sir. .

Rindly refer to my application dated 27 .08094
on the subject cited above. In this connection, I am

. ¢0 request you to take necessary action at an early

date ag because my date of retirement is very nsarers
Action taken in thig regard may kindly be
Thanking you,

Yours faithfully,

| | < e
’tc, ' Skilled Worker
w\q i eal SISI, BEma Syl

Y/
55

QD.(O- Bas )
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The Directrr,

3,131, Imphal,

Taltyelpat.

Subject:~ Permission of retirementi at the age of

sixty under FR 56 B,
E{ef t- Judgament of the Hon'ble C,A.T. Ernakulap
Berich in case no. 374/94 dated 19-8-1994.

Sir,.

With profound sende of respect I beg to invite your

- “ind attention to ry epplication dated 19-12~04 gn¥ the

above cited subject and to respeest you kindly allow me

to x:\géa“ig at the age of sixty under F.R. 56 B as well ag
‘Judgement of the above @.4.T.(3). Your most immediate
action in this matter is cordially requested as my retire=
ment date is o4 31=3-1995 on tne ag2 cf 5% y9ars so as.

to enable me to g to C.A.T. with in two monthgtime.

Bated/lnphal,
The 27th van., '05..

Yours faithfuliy,

IV R oo - N
Voo O A s ‘:,' * .
R W

A
SwW e d T
A

( B,B. CHATTACHARIEE ")
Skill worker,
G6rade - 1,
S.I.S‘I LX) Impbal;

Vs !

AP & Puz,




Name :BB. Ehattacharjee.

Des»gnanon X1 -MNorKer- Gr-1i

Date of birth : 18=03=37.

'ldemi&i;cs'gtion mark :2 mol®@ t.jore
L m X

'S?;;ature of Holder 7 Director |

ST, oF INDIA

Jnfnistry of Industry -
uﬂ'ndnmm Service Insmuto
snécuo cnpa c

akyelp l)l h'Entuo
‘lolong No 2058‘[2
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CRNAKLL ALY 1o

0. A o 1427/92
S voagg, 9 199
. C.DATE OF 0tcision Axtrzer o
t 1 'y
C - , P.K.Krlslumn-}:mty--and..:,cvcx}_otbcrs..__,__.__,'Apcficgmt (s
! . L]
’ I‘r\Ar.T||;n||p;u)‘ﬂ'|]°’mapa.r-ij-———. - - v _._....,./\d\'()('.ii!(‘: ff{)g Ahe Applicant ()
at : : Versus - '
; “ e Jnlen of _-.".ﬂﬁj.'.ﬂ:_.'SJ:‘.rS:gEl‘.l ('i(.l_l:’_)'_ .l.l.'.'."_._...___ Rospundent (s)
o seceretary to Government,
X Department of -Industries, New Delhi and slx others,
| ’ : § . T c
’ . \“r-h‘k\mt‘LUOS‘:s_AC.GSC . Advacate G the Respondent (s)
i CORAM : )
Tt ‘ble M ‘ e . :
e M MUKERJLVICE CHAIRMAN
Lo Tho Hon'bie nar, S ANARIDASAN, JUDIGEAL MERiT -
;‘ ! .l !) ' . . : ' ;‘.
T : " BRESALP ST

JUDGER T .,

. 1 |
(Hon'ble Shri S.P.Muker)i,Viee Chawman)

| . B R '

N In :this application the seven applicants are working as Skilled Worker
‘5 ‘ Grade 1 and Grade 11 In the Central Workshop,  Small Industrics Serviee
™ ' el ‘

- ' Instltute and in the Extension Centres under the DcvclopmenJ Commissloner,
~ s ! .
Small Scale Industries of the Governmnent of Indin, The 8th applicant i, the
TR : 3 -
- Association” of Central Government  Production Centre Employees . The

. 4.-jl‘!;u‘.§0-'l- .y
0 . .

seladm

. P - .. . N A ST P .‘IA’ ’ : - 2 : . i, Al N
of * the “apolicants ' i that 48" "Skiited Waorkers they are entitled
to Le retuined in oservice i) they ottadn e e of 60 years tn accordnnee

with" the note below FRO56(L) The Linve rethol Upca the Judpment of (W
. .
Bench of the Tribunal doged 20.5.179C  1n {)..-‘\.7'7()/89 ut Annexure-A, thot

of the Bunpulore Boneh of the Tribuaul dae, AT 00 Annexure-1y g

nnothcr']udgp:cm of this Bench of (e Teibsen' v F2.0.0991 (Anncxure-

C) In that connecction, Their. FEpreseniations o oy sinihy relicl hive Lees

4

e . . o
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Inconseguentlal, They have argued that  the Workshop and Production

Centres  under the respondents  are Industrinl estoblishmens  and thcy‘ ' '

fall within the definltlon of 'workmen! referred to in he note Lelow

F.R56(L), They huve proyed thet the respondents  be directed  to

-
:

permit the opplicants ! to 7 and others shindlarly  shtuntey Stilled

+ Workers to be contlnued In service Upto 60 yuurs of

2, In splte of o number , of opportunitles  glven 1o the respondenty

they did not f(jle any reply to the O.A. Accordingly the application

wus heard vihien the Jearned counsel for both the partles were prosent,

The learned counsel  for the responcents llave no serious objection

to the appllc_atlori) being disposed of on the Basls of the oforesald

three Judgments at Annexures AB & C,

' \4" F.R 56(b) and the note thereunder réud as follows:-

. . YA workman who Is governed by these rules shall retire ot
: from secvice on (e afternoon of (he lust day of the month
fn wheih he attalns  the age of sixty years. ' '

NOTE & In this elause, 5 workmian  means g highly skilled,
srilled, semivskillad,  or unskiBed et cployed on g ...u,xlmy
rate ¢i vay In an Aindusteial or work-ch arged cqmblishmcnt.

In the  Judpnent (atcd 25,1990 Ly this very Dench of the Tribuny) o

i O.A 770780 (/\nncrurc A)  we decided  that the Skilllcd workers n

the  Production Centre: ot LEttumonoor  under the  Development

Commissioner, . Small Seale Industries, Gowt, o India fall within  the

definltlenof 'workmen' ang fhé age of rethescnt  fur syel & wotker

s 60 ycars, The Hm;alorc chh of lhv ‘l:'illu_n_::ﬂ in s ]udgmcnt

—————

d(.'ciderl that the
ol et

T PO - ' -

dated 21.1.199} fn O./\.7/9/90 at /\nnc-xuu -1 .)'b(\

A S!:l!led ‘,worl-:cr ' Gr.l “inC ihe Smal ]ll(]l"(l" soBervice Intipate which
\,,__- - — e e emmarmessm e

Is an_industrial anlt 'S also entitled o retive o the nge of GO ycum
, = e ————— e s e

of thc'

_~.—._

undr.r F.RO56(),  1n the jud;_,ment of the Lrnakulain Benel

T——— . .
Tribunal  duted 17, 9.‘991 (/\nncxuru--(:) T OA544/791 | the Skilled ‘
“orkcrs worl\in" in tho Extension Centre under the same  respondents
et

as before S were  flen declared. to be - entitled 1o retire it

the age
N~ . C %2

T T — - T e e
of {60 'years. ™7 . o P b , _ 0
DU . . 5
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© $infllatly situated

N

~

In the Hght of the ofuresoly (lecliions we allow thig application

to the extent of declaring that the firg seven” applicants before yg
are entitleq to retire from Service  nnp Lthe afternoon of the last day
of

thq month In which

they attain the wge of 60 years under F,R 56(b),
“To. avold furthor Migation

v thy Tespondeny

are directed (g conslder
. . ¢ . ' '
Issulnp necessary inslruc:lcns in rr;';nrd‘;o the upe of retirement of

persons In gy nppropriate menner, There will b
no ,ordcr/'\us 40 costs, \

, ,//’ | Y
(/x \‘-‘arir.l:ws;v.n} !

v ’ I / -
. (s.P.'Mu((Zrm
Vice Chairmap

Judi&ial Member
' 4

%
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_ © §d/= VICE CHAIRMAN
~ ,

sd/= mEMBER (ADMN)
Mamo l\!o; . Date g

Copy for information & necsssary action to 3

(1) sShri B.B. Bhattacharjes, Skilled Worker in Grade-I, 0/0. ths Director of Small
Industries Service Institute, Imphal, Takyelpat Industrial Estate, Imphal,
| Manipur, PIN = 795 001,
 (2) The Secretary, Ministry of Industry, Govt. of India, Nirman Bhavan, 7th Floor
. {South Wing), New Delhi - 110 011,
(3) The Development Commissioner, (SSI), Nirman Bhavan, 7th Floor (South wing),
New Delhi - 110 011,
(4‘) The Director, Small Industries Service Instituts, Imphal, Takyelpat Industrial

SECTION OFFICER (3)



~ CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH 333 GUWAHATI = 5

0.A. 32/95 | -

Sri B.Be Bhattacharjes . ees Applicant
-v & . . )
Union of India & Orse " eee Raspondents

PRESENT

THE HON'BLE JUSTI&E SHRI MeG.CHAUDHARI, VICE CHAIRMAN
THE HON'BLE SHRI G. Lo SANGLYINE, MEMBER (ADMN).

FO_!‘ the Appl.‘lcant P Mre Se Roy,
Mr. P.C. Das.

fFor the Respondants ... Mre A.Ke Choudhury,
fiddle CuGeS.Ce



